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IN THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 70 OF 2024

IN THE MATTER OF:
Deepak Joshi Applicant

Versus

State of Uttar Pradesh & Other Respondents

COMPLIANCE REPORT ON BEHALF OF EXECUTIVE
OFFICER NAGAR PALIKA, KHODA-MAKANPUR.

Most Respectfully Showeth:

1. This humble submission is made in response to the Hon'ble Tribunal's
order dated 17.09.2024, which directs Respondent No. 5, the
Executive Officer of Nagar Palika, Khoda-Makanpur, to furnish
comprehensive details regarding waste management practices,
including waste generation and the management of Municipal Solid
Waste (MSW), for the period from 2016 to 2022. The order states:

"We, accordingly, direct respondent no. 5 to comply with the
Tribunal's order dated 05.07.2024 within two weeks and remain
present on the next date."

and order dated 5.7.2024 stating :

“4. Pursuant thereto, a short reply has been filed by email dated
24.06.2024 by Executive Officer, Nagar Palika, Khoda, i.e.,
respondent 2, and basically what has been stated in Joint Committee
report are the facts reiterated in the said reply. However, reply does
not show as to how much is the legacy waste since the date of
constitution of above local body i.e., 10.03.2016, and if there is no
legacy waste then how daily generated waste on and after 10.03.2016
has been handled, managed and disposed of. 5. Separate reply dated
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03.07.2024 has been filed by UPPCB and therein also, facts as noted
above in Joint Committee report are virtually admitted. It is further
said that for non-compliance of provisions of Municipal Solid Waste
Rules, 2016, a show cause notice has been issued by CPCB, proposing
environmental compensation @ Rs. Ten Thousand per day. However,
on what basis, the amount of ten thousand has been proposed is not
disclosed at all.

6. Let a proper reply be filed by respondents 2 and 3 specifically
stating as to in what manner, solid/municipal generated on and after
10.03.2016 has been dealt with and give details thereof. UPPCB shall
also inform as on what basis quantum of environmental compensation
has been proposed at the rate of Rs. Ten Thousand per day and
whether final order has been passed or not.”

2. That it is respectfully submitted that the Hon'ble Tribunal's
observations in previous replies, wherein the Tribunal recognized the
challenges faced by the Respondent in locating the complete historical
records sought. Despite diligent efforts and the filing of several
Interlocutory Applications (IAs) aimed at obtaining these records, we
regret to inform the Hon'ble Tribunal that certain essential data
pertaining to the period between 2016 and 2022 remains unavailable.

3. That the extended timeframe for which the information has been
requested spans across multiple changes in administration and
personnel, resulting in certain information becoming irretrievable due
to the transitions of various officers over this lengthy period. The
changes in executive officers and the passage of time have made it
impossible to locate some of the necessary documentation.

4. That it is important to highlight that the Nagar Palika was established
on 10.03.2016, shortly after the implementation of the Solid Waste
Management Rules, 2016. Being a newly created body, there was a
shortage of employees and resources in the initial years. Due to these
shortages, the body was forced to take up the work with the available
personnel and resources, as a mandatory provision for public health
and sanitation. It took time to establish its operational framework,
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recruit necessary staff, and formulate by-laws, which became effective
on 18.12.2018. From 10.03.2016 until 15.05.2019, waste was dumped
at a temporary site behind Police Station Khoda. Due to the
unavailability of land M/s Sunrise Technologies India was then
outsourced for scientific garbage collection and disposal from this site,
as per the work order dated 15.05.2019. This arrangement continued
until 2022. During this time, the Nagar Palika also established
secondary collection points and appointed a designated officer to
oversee waste management, in line with the directions issued by the
Hon'ble Tribunal. Consultations with relevant agencies were also
undertaken to determine the most effective waste disposal methods.
Work order Dated 15.5.2019 marked as ANNEXURE-01

5. Further, the Nagar Palika had to navigate the unprecedented
challenges posed by the COVID-19 pandemic, which caused
disruption in garbage collection and disposal for almost two years
between 2019 and 2022. During this period, a significant portion of
the Nagar Palika's resources and efforts were redirected towards
managing the public health crisis, setting up relief camps, and
ensuring the safety and well-being of residents.

6. That we assure the Hon'ble Tribunal that Nagar Palika,
Khoda-Makanpur, is diligently complying with Rule 15(n) and Rule
16 of the Solid Waste Management Rules, 2016. Waste from streets,
lanes, and by-lanes is collected, the estimated population is
approximately 450,000, and the number of buildings is around 60,000.
Door-to-door collection and segregation at the source have been
implemented with 100% compliance.

7. That after the date of issue of the work order, the work continued to be
done by the firm, and the bill for the work continued to be submitted
on a monthly basis. Payment has been made by the body against the
bill presented. The bill is marked as ANNEXURE-02, and the copy of
the payment voucher is marked as ANNEXURE-03.

8. To provide details of the garbage collected and disposed of by the
firm, a letter was sent to the firm on 29.07.2024. However, due to the
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firm not providing any satisfactory evidence/details, again, through
Notice dated 01.10.2024, information related to the quantity of
garbage collected and where the garbage was disposed of has been
sought along with archival evidence. Letter sent to the Sunrise
Technologies on 29.07.2024 marked as ANNEXURE-04, Notice
dated 01.10.2024 marked as ANNEXURE-05

9. Due to dissatisfaction with the performance of the previous agency,
the Nagar Palika has since transitioned to a waste-to-energy plant
operated by M/s Rolls India and time to time steps have been taken to
get the scientific disposal and composting of wet waste. Therefore we
dont have any legacy waste as clearly pointed out in and confirmed by
a recent report from the Pollution Control Board (PCB) :

“2. Compliance:

(i) Earlier in compliance to Hon'ble National Green Tribunal, New Delhi
passed on 17.03.2024, joint team comprising officials from Regional
Officer, Uttar Pradesh Pollution Control Board, Ghaziabad and District
Administration Ghaziabad had visited premises of dumping site in
question on 09.04.2024 and report was filed before Hon'ble NGT. In view
of observation made by joint committee, a letter was issued to Nagar
Palika Parishad Khoda Makanpur, Ghaziabad on 02.05.2024 by UPPCB
to ensure scientific disposal of municipal solid waste in accordance witha
Solid Waste Management rules 2016, (Copy of said letter is attached as
Annexure-1).

(ii) In reply to above a letter was received from Nagar Palika Parishad
Khoda Makanpur, Ghaziabad on 24.06.2024 (Copy of said letter is
attached as Annexure-II). Following facts are stated in such letter.

A- Nagar Palika Parishad Khoda Makanpur, Ghaziabad was
established on 10.03.2016 which is situated on the border of Uttar
Pradesh adjacent to East Delhi having an area of 4.5 square kilo
meter. According to 2011 census thepopulation was recorded
1,90,005 and currently the estimated population around 4,50,000
approximately.
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B- It has been reported that the daily generation of fresh Municipal
Solid Waste from jurisdiction of Nagar Palika Parishad is
approximately 105.17 MT/day. During visit no record of legacy
waste was provided.”

Affidevit with M/s Rolls India Waste Management Pvt Ltd marked as
ANNEXURE-06

10.According to the provisions given in the Solid Waste Management
Rules, 2016, Municipal Council Khoda-Makanpur, for the regulation
of all matters and items related to the collection, storage,
transportation, processing, and disposal of solid waste and
sanitation-related matters by the body, Ghaziabad made Municipal
Solid Waste Management Bye-laws, 2018, which was notified in the
Government Gazette, which is effective in the body from 18.12.2018.
Solid Waste Management Bye-laws marked as ANNEXURE -07

11. That already informed to the tribunal wide short affidavit 90 TPD
capacity processing plant and a 05 TPD capacity MRF have been
constructed in village Nidauri under Swachh Bharat Mission 1.0 for
the disposal of currently generated garbage and pre-collected garbage.
Machinery/equipment has also been purchased for the operation of the
MRF and DPR has been sent to the directory. We sure that all this is
under process and the site will be operational by December 2024 and
post setup scientific disposal will be done by us. A letter sent to the
Director/State Mission Director, Swachh Bharat Mission Urban,
marked as ANNEXURE-08

12.With reference to the report submitted by the UPPCB on 19.07.2024,
it is respectfully submitted that the Nagar Palika has complied with all
the necessary conditions and has taken proactive steps to address the
issue of waste management. Therefore, we request that no
environmental compensation be imposed on the Nagar Palika.
Furthermore, for the sake of clarity and to ensure that all necessary
information is available to the Hon'ble Tribunal, a letter seeking
clarification on the UPPCB's letter dated 19.07.2024 has been sent to
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the PCB on 01.10.2024.

13.In light of the above and considering that this is the maximum number
of records we could collect and we demonstrated and file this on
record, my lords we humbly request the Hon'ble Tribunal to overlook
the absence of the specific historical data sought and consider this
submission as compliance with the order dated 17.09.2024. We remain
at the Tribunal's disposal for any further clarifications or directions.

THROUGH

PRIYANKA SWAMI
ADVOCATE

COUNCIL FOR NPP, KHODA, MAKANPUR
F-13, GROUND FLOOR, JANGPURA, NEW DELHI - 110014
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